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Hep UReae 3R ISHEET ey

JfeRgET
T3 faoell, 9 HS, 2016

BI3M.1682(3) —D<1 TWIR 7, TS TGN Iod (RT F1 J@URY Td YY) 7R, 2008, W1 FHLM. 838, (&), TG 5
fewwR, 2008 ERT YGIRIG g U o iR for a@ o SERET FLAM 1700 (3F), ARG 26 TS, 2012 ERT WA fopar A o, ('S
frm”) & fram 3 & W ufed I ORI, 1956 (1956 T 48) B RT 7 BRI Yo wfddl @ FAN &R gV, Yo SHOGE
HEI FA 896 (3), AN 26032014 B ARV 1 & FH WA 6 gRT IA-WAMT Tg (e [ & & g oewr 7 o W
SIS W 5 % 2,837 fB AL W 0,000 AT 3R 395870 fHAL F 358,000 fHH. (AT AN 700544 fHA W 741.255 HA. (AT
Y SFFeel W) (Se HRE) S IR A ARG o D ST G (oY ARG TE R Yed IUE SR WILK AT T SR
TR FI Iad Yodb AU ARNFINGT S AIH W YA WAGR & A WL PR @ fol grfere v 2 |

4, B WIR, TG AN Yo (S P AR TG FE) (1, 2008, B R 3 & W USRI IoRT SRR,
1956 (1956 T 48) 1 URT 7 §RT Y& AR T WM & G, TAGERT SR G B 1709 (&), TRIG 26 AT, 2012 IR Yod
ST HET BT, 896 (), ARG 26032014 B ARV 1 & P G 6 4 Rl GG Fvell &, SqTq—

1. JATERGAAT B3, 1709 (37), TRRI 26.07.2012 H, fEHORI &1 faera= T 1:—

2.
SECEIRECT RGN U S @l & forg faffds e @1 fFaa owrs:
PH ST TSI BT AR (A=) owrs (fhA. #) Rras fog o
T GECR
1 fe . /a99 371200 (AT OS] 728055  fdAL) 40.707
T el % SFTHYST Td & U

2302 GI/2016 )]
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1 yeR ufoRenfua far Smoem—
SEUE 3R FTETT GEPoromooooror W 2 @ & forw fafafde aea & faa awrs:
PHH T ATl BT TR (T+oT) ors ([ #) Re forg o
el NEDE
1 | 5. /991 363.255 (AT d=oT 736.000 foh.AY) (fAwramdea+ forel 40.328
H (AeTgat-aTerd, dAdhedTed Td @ ) }

SITERTAAT BI. M. 896 (31), AN 26.03.2014 #, fCwfORIt &7 faemm Ry 1:—

AR 1
Bl Y[ ARG BT @RI SISl BT M
6 1709 (31) 26.07.2012 SATTHYST

=1 yR errfud fdam smeem—
Swdad @ sifaRad, =faRad dxammll, el o= 60 #iex & s 2, & ST & fog O Aamil @

TS B FHBROT UH 10 b IO G MR B FHbe s § uRafda dxd gy, FEfalRad S @
(wrraTretl) W fferRad god ff e sk Hew g

TS TSl BT TR (T+oT) TSH D TG THTg H TSP DI FHBE | &) o7 WR Yob
gRaftfd fhe S arell wxemml | o= (fe. ) GEUE
P g (fBAL #H)
fe M. /901 363255 (FAT ool 736. 0.379 3.790 SR gRofT 1 H
000 f&#AL) (= e o SfectRad IR
[Fagaues  ddddes  Ta & =¥ BT 100%
ar) )
P HET * 60 Hiex I Ifdd oTr T dlell AxaT
EENN(EED) THTg HIex
K SEg
1 716.730 716.829 99.000
727505 727.605 100.000
739.686 739.776 90.000
740.611 740.701 90.000
Bl 379.000

[T, WRIRIYT /13013 /681 / 15—16 / SHAI—faRETIwT+1#(358—395)]
N .
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 9th May, 2016

S.0. 1682(E).— In exercise of the powers conferred by section 7 of the National Highways Act, 1956 (48 of
1956), read with Rule 3 of the National Highways Fee (Determination of Rates and Collection) Rules, 2008 published
vide G.S.R 838(E) dated 5th December, 2008 and subsequent amendments (the “said Rules”), the Central Government,
vide notification S.0. 1709(E), dated 26th July, 2012 as amended vide Sr. No. 6 of Table 1 of fee notification bearing
S.0. 896(E) dated 26.03.2014 have notified that there shall be levied and collected fees on mechanical vehicles for the
use of four or more lane section from km 2.837 — km 0.000 and km 395.870 — km 358.000 (New Chainage from km
700.544 to km 741.255 (Visakhapatnam to Ankapalli Section) of National Highway No. 5 in the State of Andhra Pradesh
(the “said section”), and has authorized the Authority to collect, either through its officials or through a contractor, the
said fee.
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Now, in exercise of the powers conferred by section 7 of the National Highways Act, 1956 (48 of 1956), read
with rule 3 of the National Highways Fee (Determination of Rates and Collection) Rules, 2008, the Central Government
hereby makes the following amendment in the notification S.O. 1709(E), dated 26th July, 2015 and Sr. No. 6 of Table 1

of fee notification bearing S.O. 896(E) dated 26.03.2014, namely:-

1. In the notification S.O. 1709(E), dated 26.07.2012, the existing para 1 of Notes:-
The fee levied and collected ..........c.eeeiiniiiininininnn... net road length specified for such Toll Plaza:
S. No. Location of Toll Plaza (chainage) Length (in km) for which Fee is
payable
1 Km/Ch. 371.200 (new chainage km 728.055) (near Village Agnampudi in 40.707
Visakhapatnam District)
Shall be substituted as:-
The fee levied and collected ..........c.coeeiiiiiiiininininnn.e. net road length specified for such Toll Plaza:
S. No. Location of Toll Plaza (chainage) Length (in km) for which Fee is
payable
1 Km/Ch. 363.255 (new chainage km 736.000) [Salapuvanipalem (near 40.328
Lankelapalem Village in Visakhapatnam District)
2. In the notification S.O. 896(E) dated 26.03.2014, the existing para 1 of Notes:-
Table 1
S. No. Details of Fee Notification Name of Toll Plaza
S.0. No. Date
6 1709(E) 26.07.2012 Aganampudi

Shall be substituted as:-

In addition to above, the following fee shall also be due and payable for the use of the following structures having length
more than 60m at the following Toll Plaza(s), by converting the length of structures into an equivalent length of highway

by multiplying the length of such structures by an equalization factor of 10:

Location of Toll Plaza (chainage) Length of structures * (in Equivalent Road | Rate at which fee is
km) to be converted into length (in km) payable
equivalent road length
Km/Ch. 363.255 (new chainage km 736.000) 0.379 3.790 100% of the base
[Salapuvanipalem (near Lankelapalem Village in rates mentioned in
Visakhapatnam District) Table 1 above
S. No. * Structure having length more than 60 m
Chainage (Km.) Length (m)
From To
1 716.730 716.829 99.000
727.505 727.605 100.000
739.686 739.776 90.000
740.611 740.701 90.000
Total 379.000

[F. No. NHAI/13013/681/15-16/GC-Visakhapatnam (358-395)]
LEENA NANDAN, Jt. Secy.
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